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CENTRaL ADMINISTRATIVE TRIBUNAL
BOMBAY BENCH

Criginal Application No.  935/93
R O KA XX AL KK FRICKEE

Date of Decision :_ 28=7-1995

shri V.V, Thomas , Petitioner

Shri D,C, Meenathel | Advocate for the

Petitioners

Versusg

Unjion of India & Ors. ~ . Respondents

- Shri R.K. Shetty Advocate for the

respondents

CORAM 1

The Hon'ble Shri B.S. Hegde, Member (J)

(1) To be referred to the Reportér or not 2y

(2) Whether it needs to be circulated tol
other Benches of the Tribunal?
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{B.S. Hegde)
Member (J)

88D



™
:"'V_""‘,‘-*"‘

V

BEFORE CENTRAL ADMINISTRATIVE TRIBUNAL

BOMBAY BENCH

0.A, 935/93

Shri V.V, Thomas | o .ss+ Applicant
v/s
Union of India & Ors, sse sse Respondents

CORAM : 1) Hon'ble Shri B.S. Hegde, Member (J)

2) Hon'ble Shri M.R. Kolhatkar, Member (A)

4

APPEARANCE : 1) Shri D.C. Meenathel, counsel for the

. ks 2) shri R.K. Shetty, counsel for the
~ Respondents.
OQ_L?)JUDGEMH&IT Dated: 28th July 1995,

(Pé;i Hon'ble Shri B.S.'Hegdg, M(T)).

1. The Applicant is working as a civilian employee of
the Border Roads Task Force, working in the office of
GREF, Panvel, State of Maharashtra. There 1is no impugned
order in this O,A., He has filed his Application under
section 19 of the C,A.T. Act; however, there is no
impugned orﬁei at all in phis 0.A, except praying that
he should be granted promotion as Superintendent B.R,
Grade~I forthwith w.e.f. 13-1-1983 and consequential
benefits such as seniority, increments etc, The
Respondents in their reply have taken a preliminary
objection that the Tribunal did not have jurisdiction
to entertain the grievances of the Applicantrsince the
Applicant is a member of GREF which does not fall under
the purview of the Central Admiﬁistrative Tribunals Act

1985, GREF, being an integral part of Armed Forces,
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the members of GREF can legitimately be said to be
the members of Armed Forces within the meaning of
Article 33 of the Constitution.  Further, they have

drawn our attention to the. Supreme Court judgement in

R, Viswan & Ors. v/s Union_of India wherein it is
held that the persons of GREF are the members of Armed
Forces within the meaning of Article 33. = The same
question was again raised before the Principal Bench
of CAT, New Delhi in OA 2661 of 1993 and the
Pfincipal Bench vide its order déte‘d 10th June 1994

© held that it has no jurisdiction to deal with or

™

adjudicate upon a member of the GREF, Therefore, in
the light of the above; the question to be seen here
is whethe‘r we have jurisdicgion to entertain tle
grievances of the Applicant who is admittedly a member
of GREF which is considered as Armed Forces within the
meaniﬁd of Art. 33 of the Coﬁstitution. Reference
was made.b§7the administrative Ministries whether
GREF persons should be treated as members of‘the
. Armed Forces of Union for the purpose of Section 2 of -
C.A.T. Act. In view of the aforesaid Supreme Court
decision, it was held that the Department of Personnel
have given a decision vide its order dated 31-3-1986
that the prdvisions of the Central Administrative
Tribunal Act would not apply to the members of GREF
ﬂﬁy// : whether they are civilians or otherwise., In the
circunstances, we are of the view that the dispute
cannot be agitated before this Tribunal. Aécqrdingly,
the O.A. is dismissed for want of jurisdiction, with

no order as to cost. However, liberty is Qranted to

. R -z et ——

e S RS S

—_—

T

...3




-f\p

\.;.‘3 .
)

From =13

the Applicant to agiltate this matter before any other

concerned forum if he wishes to do so,

Mo ] Aot | ;
(M,R, Kolhatkar) . (B.S, Hegde)
Member (A) ~ Member (J)
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